Central Administrative Tribunal Lucknow Bench I.(Jclgnow
O.A. No. 129/2008.

- o |
Lucknow this, the 14' day of November, 2008

N ~ "Hon'ble Mr. M. Kanihdiah, Member (-.I)

Vilendra Singh, son of Late Inder Singh, aged about 23 years reS|den’r of Bhagwant
Nogor, near Valmiki Ashrom Neel ‘Matha, Lucknow . :

, , . Applicant. - -
- BY Advocate Sri D. Awasthi. ' ' S :
Versus
1. Union of India, -through Depu'ry Director General, Geologlcal Survey of Indla
' Nor’rhem Region, Aliganj, Lucknow.
2. ) Reglonal Administrative Offlcer Geologlcal Survey of Indlo Norfhern Reglon
Sector -E, Aliganj, Lucknow. . . N
Respondents.

By Advocate _Sri S.K. Singh.

K Order (Orol)
By Hon’ble Mr. M. Kanihmah, Member(J)

This Original Appl'co’non has been f Ied by the applican’r chollenglng the

impugned rejection order dated lZ'h December2007, (Annexure l) under which the

respondent authorities have 'rejec’red_ the c_:Iairh of the applicant for compassio_nate,‘ .

appointment. It 'is'frhe main .case of the dpplic'qn’r that impugned order does not

‘contain any reason for rejection of his claim for compassionate appointment.
* ’ . N ° . .

Respondents counse.l oppbsed the cloim of the opplican'r s'rdﬁng that "rhe depGNmen}'

\

has considered the cose of the opphconf but he was not found sun'rable oﬂer taking |

note of all the famlly f nancial posmon and other reqUIremen’r os per DOP&T gwdellnes

dnd as such they hove rejected the claim of ’rhe applicant for composswnote
appointment. - o A E

. 2. 'Heard both sides. .
B Pt Ptz e : ,
3. On perusal of ’rhe impugned order doted)Annexure—l it does not give any of the

- reqasons for rejection of fhe’ claim of ’rhe appliean’r and without furnishing any reasons,
mere rejection of the claim does not come within the meoning of reofson_ed order and-as

~ such, applicant is justified in questioning the validity of impugned rejec:ﬁon'order dated

- 17.12.2007.
4, Inview of the ot_fove circumstances, the O:A. is allowed quoshihg i‘he-impugned

rejection order Annexure A-1 dated 17.12.2_007~with a Qirection to the respondents to

- recensider the claim of the applicant with a reasoned order as pei rules within two

‘months from 1he dafe' of subply of copy of this order. No costs. L
| - { (M.Kanthaiah) ~
§ © Member (J)
Ay lt-0g



